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Disputes Act should be referred to a 
tribunal under section 36A ... 

Mr. Speaker: They failed to do so; 
that i~ the point. 

The Minister of Labour and Employ-
ment ":nd Plannlug (Shri Nanda): 
Just a few minutes before I came to 
the House, I received intimation of 
this motion. It happened that about 
that time I received a factual report 
from the Delhi Administration. This 
matter is being dealt with at the level 
of the Delhi Administration and I am 
not able to say immediately what the 
merits of the case are. But I under-
stand that it assumes some urgency 
from the fact that if the emloyment 
of that number of workers who are on 
strike is terminated from tomorrow 
morning, there may be complications. 
Therefore, I am quite willing to 
intervene in the dispute myself. In 
the courso of the day, we shall see if 
any way can be found for dealing 
with it, I may, for the benefit of the 
persons concerned, convey this to the 
han. Member, the mover of this 
motion, that I would like to ask, if 
my intervention can be helpful at this 
stage, why was it not invoked at an 
earlier stage, before the strike? I 
could have been more helpful then 
than I may be now. Still, I will go 
into the various aspects of the 
matter ... 

Shrl S. L. Saksena (Maharajganj): 
The Secretary of the Petroleum 
Workers' Union told me that they had 
written a letter to the han. Minister, 
and had sought an interview with 
him, and had personally met Mr. Abid 
Ali; Deputy Minister but nothing has 
been done. So, it is not true that they 
have not approached the authorities 
before the position became worse. 
They approached the authorities 
early enough, but unfortunately n?tice 
is taken by you only when the situa-
tion becomes grave. 

Shrl Nanda: I received a letter and 
I have replied to that letter. Some 
representatives of the workers _ met 
the Deputy Minister for Labour also 
and they were eiven some advice, 

which they were considering. As 
have pointed out, the matter is being 
dealt with at the level of the Delhi 
Administration. We cannot go· on 
poking our nose at every stage. 

Shrl T. C. N. Menon (Mukunda-
puram): The hon. Deputy Minister 
advised the representatives of the 
workers to go to the State of Kerala. 
That was the advice given and so far 
nothing has been done. 

Mr. Speaker: We pave heard 
enough about this. We have heard 
the explanation of the han. 
Minister .• He says he will try to do his 
best and intervene in this matter. He 
only says that before the strike was 
launched, when they were not satis-
fied with the advice given by the 
Deputy Minister they might have gone 
to the Minister himself. The han. 
Minister is willing to intercede and 

a intervene. I do not see any reason 
why this adjournment motion should 
be allowed. 

Shrl S. C. C. Anthony Plllal: Can 
we have an assurance from the hon. 
Minister that if there has been a 
breach of settlement that was reachid 
under the Industrial Disputes Att 
before the Conciliation Officer, he 
will discharge his duty and refer the 
dispute to the Industrial Tribunal, a. 
required by law? 

Mr. Speaker: Every han. Member 
has taken an oath that he will dis-
charge his duty properly! 

PAPERS LAID ON THE TABLE 

AMENDMENT TO EMPI,OYEES' PROVI-
DENT FUNDS SCHEME 

The Minister of Labour and Employ-
ment and Planning (Shrl Nanda): 
Sir, I beg to lay on the Table, under 
sub-section (2) of Section 7 of the 
Employees' Provident Funds Act, 1952, 
a copy of the Notification, mak ing 
certain further amendment to the 
Employees' Provident Funds Scheme, 
1952. [Placed in Library. See Nn 
5-2/57). 




